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 STATUTORY  RESOLUTION  RE.  DIs-
 APPROVAL  OF  DELHI  ADMINISTRA-
 TION  (AMENDMENT)  ORDINANCE,
 DELHI  ADMINISTRATION  (AMEND-
 MENT)  BILL  AND  DELHI  MUNICI-
 PAL  CORPORATION.  (AMENDMENT)

 ‘BILL
 2r.  CHAIRMAN:  7xe  House  will

 now  taken  up  items  18,  19,  20  and  21
 together.  One  and  a  half  hours  have
 been  allotted.

 x.  Krishna  Kumar  Goyal,  Not
 present.

 Mr.  Shejwalkar.
 SHRI  ?.  ८..  SHEJWALKAR  (Gwalior):

 Sir,  I  beg  to  move:
 “This  House  disapproves  of  the  Delhi

 Administration  (Amendment)  Ordin-
 ance,  1983  (Ordinance  No.  1  of  1983)
 promulgated  by  the  President  on  the
 2nd  January,  1983.”
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ।.  VENKATASUBBAIAH):  Let  him
 move  the  other  motion  also  so  that  we
 can  take  them  up  together.

 SHRI  प.  ८.  SHEJWALKAR:  50116.0
 other  Member  will  be  doing  it.

 MR.  CHAIRMAN:  They  are  _  being
 taken  together,  Let  him  first  speak  on
 his  Resolution.  24.  Shejwalkar  will
 speak  on  his  Resolution  first.

 SHRI  प.  ८.  SHEJWALKAR:  This
 Ordinance  No.  1  was  published  in  the
 Gazette  on  Sunday,  the  2nd  January,
 1983.  I  have  had  the  Opportunity  of  sub-
 mitting  before  this  House  quite  a  few  times
 before  that  the  process  or  practice  of
 taking  recourse  to  issuing  Ordinances  is
 not  a  good  practice,  and  I  have  cited  the
 ruling  and  observations  of  the  earlier
 hon.  Speakers  as  well  as  the  present  on.
 Sepeaker  that  these  are  very  special  pro-
 visions,  extraordinary  provisions,  and
 that  they  should  not  be  taken  recourse
 to  quite  often.  But  unfortunately  my
 submissions  or  even  the  observations  of
 hon.  Speakers  could  not  have  any  effect
 upon  the  thinking  of  the  Government.  I
 consider  this  as  a  disrespect  to  democracy
 and  also  to  the  House.  The  power  under
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 the  Constitution  is,  of  course,  there.
 Nobody  challenges  that  power.  But  when
 it  has  to  be  exercise  and  what  are  the
 circumstances  in  which  it  has  (०  oe  ex-
 ercised,  etc—about  that  there  are  certain
 conventions  which  have  been  1816.0  down
 by  the  Parliament  of  this  country  as  well
 as  the  Parliaments  of  other  places  also.
 But  our  Government  does  not  take  .any
 lesson  or  does  not  pay  any  need  to  those.
 conventions.  Therefore,  I  read  out  the
 day—it  is  a  Sunday,  the  2nd  of  January.
 17  hrs.

 Now  what  is  the  the  ordinance?  The
 ordinance  dispense,  with  the  necessity  of
 the  formation  of  new  constitutencies,  new
 wards  under  the  Act  and  what  is  the
 reason  given?  The  Bill  says—I  will  just
 read  out—it  is  a  short  statement,  but  I
 must  say  it  is  a  most  cursory  statement
 without  any,  of  course,  respect  to  the
 Parliament,  ।  should  say.  (९7717 0078)
 Reddy  Saheb,  you  will  agree  with  me.
 You  will  say  ‘Yes’—not  here  but  outside.
 Wha  does  प  say?

 “The  Delhi  Administration  Act,  1966
 requires  that  for  the  purpose  or

 elections  to  the  Metropolitan  Council  of
 Delhi,  the  Union  Teritory  of  Delhi  shall.

 be  divided  into  single-member  consti-
 tuencies  in  such  manner  that  the  popula-

 tion  of  each  of  the  consittuencies  shall,
 as  far  as  practicable,  be  ४e  same
 throughout  the  Union  Territory  of
 Delhi.  It  also  provide,  for  delimitation
 of  xe  constituencies  2521 ४४11011  of  seats

 for  the  Scheduled  Castes.”
 This  is  very  important.

 “The  figures  of  1981  census  being
 available,  it  is  necessary  to  delimit  the

 constituencies  of  on  the  basis  of  the  1981
 एटा 55. . . ,"”

 This  is  a  statement  of  fact—that.  it  is
 necessary  under  the  present  Act,  that
 means,  the  Act  which  wag  earlier  invoked.

 buy  the  process  of  delimitation
 of  the  constituencies  being  quite  time
 consuming...  .”

 This  js  one  ground  why  the  ordianance
 was  promulgated,  So  one  of  the  gorunds

 ig  that  the  process  of  delimitation  is  time
 consuming.  The  second  ground  is:



 प्रकर

 477
 of  ‘Dethi  Admn,  (Amdt:  )

 o4,  रश  adm.

 .and  holding  of  elections  to  the
 गु,  Counci]  of

 Delhi
 having

 become  urgently  necessary. .

 These  are  the  two  things. .

 After  all,  as  you  know,  so  far  ag  the
 ordinances  afe  concerned,  there  the  sub-
 jective  decision  will  prevail  because  the
 ordinance  hag  to  be  passed  by  the  presi-
 dent  and  it  08110]  be  challenged  in  the
 Court.  When  they  say  that  ‘We  are
 satisfied’  ang  when  the  President  says  ‘I
 am  इ8 118८0 , . , ,  the  court  cannot  go  1010
 the  merit;  and  cannot  decide  anything
 objectively.  २  being  the  situation,  this
 being  the  present  law  and  this  taking  full
 use,  it  ५  rather  making  abuse  of  the
 process  because  they  do  not  make  any
 head  or  tail  out  of  these  two  grounds,
 Time  consuming  process—I  agree  What
 time  is  required?  The  whole  process
 according  to  the  present  Jaw  will  take
 hardly  one  and  a  half  months,  to  make
 the  delimitation,  invite  objections  and  then
 after  hearing  the  objections,  to  publish
 the  list  of  the  words  or  constituencies  of
 the  Metropolitan  Cofintil,  What  does  it
 mean  by  just  saying  and  repeating  thé
 words  ‘time  consuming’?  It  must  have
 some  relevance.  -  x  yau  say  time  con-
 suming,  tite  consuming  from  what  point
 of  time?  Who  wasted  time?

 17.05  hrs.
 [Sarr  ह,  1.  Mousin  in  the  Chair]
 When  the  Metropolitan  Council  was

 dissolved,  after  haw  many  months  and
 (21  how  many  years  they  thought  of  de-
 limitation,  But  why  a  delimitation
 not  thought  of  earlier?  The  Census  of
 1981  was  over  मं  that  year  itself.  But
 what  did  they  do  in  the  whole  of  year
 1982?  Could  they  not  finalise  this  thing

 within  a  period  of  1-1/2  months.  They
 could  have  finalised  this.  But  they  did  not
 and  they  are  just  saying  that  it  is  a  time
 consuming  process.  But  does  it  permit
 them  to  say  so,  at  this  stage,  when  they
 have  come  with  this  ordinance?  There
 Were  parliament  sessions  earlier  also,  We
 had  Session,  in  winter  seasons  alo,  We
 could  have  done  thi  of  there  was  at  all
 any  necessity  of  bringing  such  a  measure
 in  the  previous  Sessions  itself.  This  could
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 have  been  brought  before  thi  House  in
 the  month  of  November  last.  Now,  after
 holding  the  elections  they  are  teling  aod
 1s  thing,  What  is  the  urgency  now?  00e
 fine  night,  it  struck  the  Government  that
 there  should  be  lections  demands  aaie
 from  the  people  of  Delhi’  from  the  d०
 rent  political  parties  and  from  the  Opposi-
 tion  parties  that  elect’»ns  should  be  held
 for  the  Metropolitan  Council  as  well  as
 Municipal  Corporation  of  Delhi.  But  ‘at
 that  time  those  demands  were  rejected.
 They  did  not  pay  any  heed  to  the  requests,’
 Now  what  prompted  them  to  decide  that
 the  .  elections  could  be  held  on  the  ४
 February?  What  was  the  reason  for  that
 and  what  was  the  urgency?  Why  could
 they  not  wa’.  for  1-1/2  months  more?.  ।
 do  not  want  to  impute  motives.  [  d०  not
 want  to.  bring  other  political  matters.
 emphatically  that  the  Government  has  no
 respect  fori  the  House  or  for  the  method
 which  is  pftovided  in  the  Constitution  for
 making  jaws.  They  always  want  to
 avoid  Parliament.  Many  a  gimme,  they
 have  done  ७0.  There  must  be  some
 ulterior  motfve  Behitid  that,  which  1aa-
 not  jn  any  way  abstain  from  condeming
 and  I  must  condemn  guch  a  cort  of  action.

 Sir,  Delhi  is  an  ever-growing  city.
 Delhi’;  population  is  increasing  every  day.
 Now  what  was  the  population  of  Delhi
 in  1971  and  what  wag  the  population  in
 1981?  ।  185.0  increased  by  more  than
 65  per  cent.  Now,  in  this  increase  of
 65  per  cent,  all  sorts  of  communities  have
 come  here.  Sir,  we  talk  of  giving  re-
 presentation  to  the  Scheduled  Castes.
 Now,  labour  has  immigrated  to  Delhi  in
 large  numbers  during  this  period  of  ten
 years  because  Delhj  is  an  industrialised
 area  and  Jabour  comes  in  large  number
 from  other  States  ang  they  are  getting
 themselves  engaged  in  the  industries.
 They  have  settled  down  here  in  Delhi,
 Actually  they  have  the  right  of  representa
 tion  and  you  have  denied  them  that  right
 because  you  are  sticking  to  the  proportion
 of  the  Scheduled  Castes  population  which
 prevailed  in  1971.  You  are  ignoring  the
 proportion  of  Scheduled  Castes  that  has
 gone  up  during  this  period  of  ten  years,
 that  ४,  upto  1981.  In  this  way,  you  are
 denying  ७0  many  rights  to  other  people
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 alse.  Those  people  who  were  18,  ten  years
 before  are  now  28  years  of  age  and  they
 have  become  eligible  to  vote.  What  do
 you  propose  to  do  for  them  now?  You
 have  denied  them  their  right  to  vote  ad

 is  absolutely  unpardonable.  1  the
 elections,  it  is  not  the  question  of  |  4e0
 8i  and  who  loses.  ।  doe3  not  matter.
 But  you  might  have  calculated  that  and
 after  that  you  might  have  thought  that
 you  were  well  within  boundaries  to  say
 “this  is  the  winning  time  and  therefore,
 we  will  have  the  elections”.  It  ig  all
 right.  But  should  you  deny  the  voting
 right  to  the  people?  It  is  guaranteed  by
 the  Constitution,  by  the  Act  itself  and  you
 are  denying  all  those  rights  to  the  people.
 This  is  highly  objectionable.  I  am
 afraid,  if  there  can  be  any  argument  is
 faveur  of  such  a  step.  What  for  js  the
 Statement  of  Objects  and  Reasons  after
 all?  1  is  to  gatisfy  he  Members;  or  at
 least  to  make  them  understand  as  to  what
 was  the  purpose  behind  this  special
 measure  and  Ordinance.  Does  the  State-
 ment  of  Objects  and  Reasons  speak  out
 anything?  Only  saying  that  it  is  भ  time
 consuming  process,  I  am  afraid,  is  not
 correct,  You  cannot  say  that.  All  things
 are  always  relative.  You  have  already
 consumed  wo  years.  How  can  it  be  a
 time—consuming  now,  and  what  was  the
 urgency?  Was  it  raining  then?  9a  the
 rainy  seasons  going  to  come?  Was  there
 anything  else  to  happen  in  Delhi  that  it
 Was  necessary  for  you  to  hold  the  elections
 on  the  5th  February?  What  was  the
 urgency?  It  does  not  acquire  urgency,
 just  by  your  saying  that  it  was  urgent.
 Wou-want  the  House  to  approve  this
 measure,  in  that  case,  you  ‘should  have
 taken  the  House  into  confidence  and  you
 must  shown  the  reasons  behind  that.  You
 are  not,  doing  that  also.

 As  I  initially  submitted,  this  has  been
 most  cursorily  done.  The  step  म  टी  15.0
 an  abuse  of  the  law,  it  ४ं  hee0  incorrectly
 done.  .It  ig  a  very  bad  practice.  There-
 fore,  I  will  now  make  one  submission.
 After  all,  ff  mischief  “has  already  been
 done.  Elections  are  over  and  it  wil]  be
 futile  to  say  now....

 (दं, )  4  and  480
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 थो  मूलचंद  डागा  (पाली)  श्री  इस  पर

 बात  करना  भो  बेकार  हैं  ।

 भो  एन०के०  शक्कर  :  लेकिन  आखिकार,
 अफ़सोस  तो  जाहिर  करदे  कि  गल्ती  हो  गई,
 ऐसा  नहीं  होना  चौपाए  था  ।

 थ्रो  गिरधारी  लाल  ब्यास  (भीलवाड़ा)  :

 कोई  गल्ती  नहीं  हुई है  ।

 थो  एन०  के०  शिवालिक  :  HTH  समझ  में
 अ  मेरी  सकझ  में  थोडा  फर्क  है  ।  यह
 कानून  का  मामला  है,  आपके  लिए  थोड़ा

 मुश्किल  होगा  |  (व्यवधान)

 In  view  of  what  I  have  stated,  I  am
 moving  my  Resolution  and  request  the
 hon.  Members  to  support  me  ang  dis-
 approve  this  measure,

 SHRI  XAVIER  ARAKAL  (Arnaku-
 lam):  If  you  say  that  this  step  was  not
 correct  why  did  you  participate  in  the
 elections?  What  js  the  justification  for
 that?

 SHRI  ?.  ८.  SHEJWALKAR:  I  would
 not  be  divulging  a  secret,  when  I  say  that
 we  thought  that  we  will-  जाएँ,  BJP  will
 win,  but  you  won  and  jt  ig  good......
 (Interruptions)

 MR.  CHAIRMAN:  “Please  भाठ  him
 to  finish,  you  can  speak  later.

 SHRI  ?.  ८.  SHEJWALKAR:  But  when
 the  elections  were  boycotted  in  Assam,
 you  spoke  against  that.  So  many  parties
 boycotetd  the  elections  in  Assam,  but  did
 you  take  notice  of  that?  Did  you  take
 that  into  consideration?  Are  you  pre-
 pared  to  hold  the  elections  there  again
 because  those  were  boycotted  by  a  number
 of  parties?  You  would  not  do  that.

 After  all,  boycotting  is  not  the  only  way
 to  show  one’s  opposition.  It  could  be
 one  way.

 (Interruptions)

 AN  HON.  MEMBER:  It  was  wrong.
 SHRI-N.  ४८.  SHEJWALKAR:  Wrong

 or  right  is  a  different  thing.
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 MR.  CHAIRMAN:  Resolution  moved:

 “That  this  House  disapproves  of  the
 Delhi  Administration  (.11का01:)
 Ordinance,  1983  (Ordinance  No.  1  of
 1983)  promulgated  by  the  President  on
 the  2nd  January,  1983.”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 :.  VENKATASUBBAIAH):  I  beg  (०
 move:

 “That  the  Bill  (०  amend  the  Delhi
 Administration  Act,  1966,  be  taken  into

 consideration.”
 My  friend,  Shri  Shejwalkar  has  moved

 a  substitute  motion  and  he  has  made  cer-
 tain  comment’S  questioning  the  bonafides
 or  good  intentions  of  the  Government  for
 having  brought  forward  this  ordimance,  and
 he  has  listed  several  reasons  to  show  that
 we  have  done  it  with  a  purpose  and  that
 is  not  consistent  with  the  ideals  of  Demo-
 cracy  or  Constitution,  B:t,  I  may  inform
 the  House  that  the  Government,  at  any
 time,  had  no  intention  to  have  any  dis-
 respect  to  the  House  or  to  the  81118 12801 ,
 Sir,  this  is  a  simple  Bill  that  is  going  to
 replace  the  Ordinance  issued  already.  That
 Ordinance  had  been  issued  in  order  to
 hold  elections  as  early  as  possible  (०  ४e
 Metropolitan  Council.  In  this  connection
 1  would  like  to  inform  the  House  that  the
 Presidential  order  with  regard  to  the
 Metropolitan  Council  which  had  hee0  dis-
 solved  by  the  President,  was  extended  from
 time  to  time.  Sir,  the  last  date  to  expire
 was  March  1983.  र  11115.0  conection,  I
 would  also  refer  to  the  Members  of  this
 August  House  that  we  did  pass  one  42nd
 Amendment  to  the  Constitution,  In  toat
 Amendment  we  have  frozen  the  number
 of  Constitutencies  upto  2000  A.D.  We
 have  taken  1971  Census  as  the  base  for
 number  the  comstituencies  both  for  the
 State  Assemblies  as  well  as  for  the  Parlia-
 ment,  because  we  thought  at  that  time
 because  of  the  population  explosion  in
 this  country  every  ten  years  after  the
 Census  is  taken,  if  we  go  on  increasing  the
 Constituencies  because  of  the  increase  of
 population,  it  will  not  be  in  the  imterest
 of  the  Parliamentary  democracy.  So,  by
 the  42nd  Amendment,  we  have  frozen  the
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 number  of  the  Constituencies  both  for  tac
 State  Assemblies  as  well  as  for  Parlia-
 ment  and  have  taken  1971  Census  as  the
 base  till  2000  A.D.

 Sir,  this  Amendment’  had  not  been
 extended  to  the  Delhi  Metropolitan
 Council.  Because  there  had  been  a  persiS-
 tent  demand  from  the  Opposition  leaders
 and  from  the  public  that  the  elections  to
 the  Metropolitan  Council  and  the  Corpo-
 ration  should  be  held  as  early  as  possible
 and  since  we  had  extemded  the  operation
 from  time  to  time  and  the  last  was  to
 expire  only  in  March  1983,  we  thought,
 in  deference  to  the  wishes  of  the  leaders
 of  the  Opposition  and  the  people  (1)  to
 hold  elections  to  the  Metropolitan  Council
 as  early  as  possible  and  (2)  in  order  to
 hold  elections,  the  only  course  left  is  to
 extend  the  42nd  Amemdment  to  the  Metro-
 politan  Council  also.  That  is  the  main
 reason  for  issuing  that  Ordinance  and  to

 -hold  the  elections  early  to  the  Metropolitan
 Council,

 Sir,  my  Hon.  friend,  has  said  that  the
 election  should  have  been  held  in  Febru-
 ary.  He  asked,  what  i  the  difficulty?
 We  could  have  waited  amd  delimitation  of
 the  constituencies  would  have  taken  not
 more  than  one  or  one  and  a  half  months.
 It  is  not  correct,  Sir.  The  delimitation  of
 the  Constituencies  of  the  Metropolitan
 Council  is  being  done  by  the  Election
 Commission  and  it  is  a  time-consuming
 process.  Whether  my  friend,  Shri  Shej-
 walkar  agrees  with  me  or  not,  at  least  five
 to  six  months  are  taken  for  delimitation
 of  the  Constituencies.

 Another  important  factor  was  that  we
 were  going  to  hold  the  Non-Aligned
 Summit  in  Delhi.  The  entire  Administra-
 tion  had  to  be  kept  for  the  successful
 holding  of  this  Conference.  If,  as  Shri
 Shejwalkar  has  suggested,  we  had.  waited
 for  the  delimitation  of  the  constituencies
 and  this  process  had  been  on  with  the
 entire  Administration  engaged  in  the  deli-
 mitation  work,  it  would  have  been  i0a-
 sible  for  the  Government  of  India  to  hold
 this  Comference  here.  So,  that  was  also
 very  much  in  mind  when  Government  had
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 taken  this  course.  ।  iं5  not  as  if  we  are
 coming  very  often  with  Ordinances,  ।
 entirely  agree  with  the  hon.  friend  that
 recourse  (०  ordinances  should  not  be
 taken  too  oftem.  It  is  being  ‘paringly
 done,  in  order  to  meet  the  contingencies
 and  requirements  of  our  Constitution,  That
 is  the  reason  why  we  have  to  hold  the
 elections,  Number  one:  he  said  Delhi’s
 population  had  grown  and  many  people
 would  have  been  deprived  of  their  repres-
 entation  in  the  Council.  The  number  of
 seats  in  the  Metropolitan  Council  is  fixed,
 ie.  56  seats,  whether  the  population  goes
 up  or  down.  So  far  as  the  number  of
 seats  in  the  Metropolitan  Council  ij  con-
 cerned,  it  is  fixed.

 SHRI  म.  ५.  5 51.6:  I  do  not
 deny  it.  But  afterall,  are  the  rights  of
 representation  of  those  who  are  not  there
 already  on  the  voters  list  denied  or  not?
 1  quite  see  that  the  number  is  fixed.  I  do
 not  want  that  the  number  should  be  पन-
 creased;  but  within  that  number  also,  you
 can  vary  the  representation  of  Scheduled
 Castes,  because  according  to  the  Constitu-
 tion,  a  certain  percentage  is  required.  That
 you  cannot  change.  So,  ultimately,  does
 it  not  mean  that  certain  Scheduled  Castes
 have  been  deprived  of  their  representation?
 And  at  the  same  time,  the  right  of  those
 who  are  not  in  the  voters’  list  and  those
 who  could  no  be  there,  also  was  deprived.

 Secondly,  representation  does  not  mean
 contesting  alone.  Representation  means
 voting  also.  Those  who  vote  also  have
 a  representation.  That  a  representation.
 That  is  also  called  representation.

 SHR]  ?.  VENKATASUBBAITAH:  I  have
 understood  the  hon.  Member’s  point.  But
 what  ।  have  said  is  that  this  is  a  time-
 consuming  factor,  and  it  will  take  time.
 And  so,  in  order  to  see  that  Delhi  gets  the
 representative  Council,  5.८.  the  Metropoli-
 tam  Council,  we  thought  it  desirable  0
 hold  the  elections  as  early  as  possible.
 7a  is  the  reason  why  we  decided  to
 amend  the  Delhi  Administration  Act,  1966
 to  bring  it  in  line  with  the  provisions  of

 (Amdt.)  Bill  and  484.
 Delhi  Municipal  Corpn.

 (Amdt.)  Bill

 the  Constitution  and  enable  the  holding  of
 elections  to  the  Metropolitan  Council  on
 the  basis  of  the  population  figures  ascer-
 tained  at  the  1971  Census,  or  in  other
 words  on  the  basis  of  constituencies  deli-
 mited  after  the  1971  Census.  Accordingly,
 the  necessary  amendments  were
 made  by  promulgating  the  Delhi  Admi-
 nistration  (Amendment)  Ordinance,  1983.
 This  Bill  seeks  to  replace  the  Ordinance:

 So,  1  once  again  reiterate  that  there  is
 no  mala  fide  intention  on  the  part  of  the
 Government  to  disregard  or  not  to  give
 respect  to  the  wishes  of  Parliament  and
 the  people;  and  ७.  in  consonance  with
 our  anviety  to  hold  the  elections  a  imme-
 diately  as  possible,  we  have  promulgated
 the  Ordinance;  and  this  is  only  a  simple
 measure  to  replace  the  Ordinamce  that  has
 already  been  promulgated,  and  elections
 have  also  been  held  accordingly.

 I  beg  to  move:

 “That  the  Bill  to  amend  the  Delhi
 Administration  Act,  1966,  be  taken  into
 consideration.”

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  amend  the  Delhi
 Administration  Act,  1966,  be  taken  imto
 consideration.”

 About  Statutory  Resoiution  at  item  No.
 20,  Shri  Atal  Bihari  Vajpayee  i;  not  there.
 Shri  Suraj  Bhan  and  Shri  8a  Jethmalani
 are  also  not  here.  So,  this  motion  is  not
 moved.

 Now  item  2.  Again
 subbaiah.

 Mr.  Venkata-

 SHRI  ।.  VENKATASUBBAIAH:  I  beg
 to  move:

 “That  the  Bill  further  to  amend  the
 Delhi  Municipal  Corporation  Act,  1957,
 be  taken  into  consideration.”

 Sir,  the  Municipal  Corporation  of  Delhi
 was  superseded  for  a  period  of  one  year
 by  the  Central  Government  under  Section 490  (i)  of  the  Delhi  Municipal  Corpora-
 tion  Act,  1957,  with  effect  from  11th
 April  1980  because,  in  the  opinion  of  the
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 Central  Government,  the  Corporation  had
 persistently  made  default  ip  the  perfor-
 mance  of  its  duties  had  abused  its  powers
 and  was  not  competent  to  perform  the
 duties  imposed  on  it.  The  period  of  super-
 ‘session  was  extended  from  time  to  time,
 and  the  last  such  extension  was  due  to
 expire  on  the  10th  of  April  1983.

 Sir,  while  moving  the  Delhi  Adminis-
 tration  (Amendment)  Bill  just  now,  I  had
 given  detailed  reasons  which  _  prevailed
 with  the  Government  in  promulgating  the
 Delhi  Administration  (Amendment)  Ordi-
 nance  1983.  The  same  reasons  apply  to

 the  promulgation  of  the  Delhi  Municipal
 Corporation  (Amendment)  Ordinance,

 1983  which  this  Bill  now  seeks  to  replace,
 So,  I  would  not  like  to  take  much  time,
 because  I  have  already  explained  the  rea-
 sons  when  I  was  moving  the  previous  Bill.

 1  commeng  the  Bill  fey  the  consideration
 of  this  House.

 MR,  CHAIRMAN:  Only  items  No.
 18,  19  and  21  are  being  discussed—not

 item  20,

 Motion  moved:

 “That  the  Bill  further  to  amend  the
 Delhi  Municipal  Corporation  Act,  1957,
 be  taken  into  consideration.”

 Mr.  Sudhir  Giri  may  speak.

 SHRI  SUDHIR  (जारा  (Contai):  9e
 expect  that  every  amendment  to  the  ori-
 ginal  Act  should  be  an  improvement
 over  the  original  one,  But  in  the  present
 amendment  we  do  not  find  any  improve-
 ment,  Rather  the  step  taken  by  the  Gov-
 ernment  is  a  retrograde  one,  Why  the
 Ordinance  was  promulgated  and  whether
 it  was  justified  or  not  has  been  discussed.
 Shri  Shejwalkar  has  elaborately  pointed
 out  te  defects  in  the  promulgation  and
 consequently  bringing  about  this  amend-
 ment.

 What  is  the  necessity  of  the  people  of
 Delhi  at  present?  x  have  to  go  into
 their  problems,  As  the  amendment  has
 been  brought  forward,  I  would  draw  the
 attention  of  the  Minisfer  to  the  problem

 Delhi  Municipal  Corpn.
 (Amdt,)  Bill

 which  the  Delhi  Administration  has  been
 facing  today,

 Delhi  people  have  been  groaning  under
 the  burden  of  multiple  authority  entrust-
 ed  with  different  jurisdictions,  They  are
 NDMC,  DDA,  Municipal  Corporation,
 Cantonment  Board.  The  DDA  has  ४
 Chairman  in  the  Lt,  Governor  and  the
 Municipal  Corporation  has  the  Com-
 missioner.  The  Commissioner  is  entrusted
 with  the  power  to  exercise  contro]  and
 supervision  over  the  acts  and  proceedings
 of  the  officials  of  the  Municipal  Corpora-
 tion,  All  these  are  overlapping  authori-
 ties.  For  a  particular  event  what  authority
 is  responsible  cannot  be  ascertained  by
 the  people.  I  would,  therefore,  like  (०
 point  out  to  the  Minister  and  the  Govern-
 ment  also  that  this  multiplicity  of  au-
 thority  should  be  done  away  with  for
 ever.  There  should  be  a  __  single  unified
 authority,  which  should  be  responsible  and
 responsive  to  the  people,  But  we  find  that
 the  Municipal  Corporation  and  the  Met-
 ropolitan  Council  are  ornamental  bodies.
 They  have  nothing  to  do,  The  Mayor  and
 Deputy  Mayor  have  no  functions  (०  per-
 form.  The  Commissioner  and  the  Lt.
 Governori  are  performing  their  duties
 disregarding  the  wishes  of  the  people.
 Therefore,  it  is  high  time  that  the  Gov-
 ernment  should  have  brought  a  compre-
 hensive  Bill  giving  some  power  to  the
 peoples’  representatives  ५.८.  ४e  |  08४01
 and  the  Deputy  Mayor,  Councillors,  ete.
 But  this  has  not  been  done,

 The  Government  has  been  professing
 democracy  day  in  ang  day  out,  But  what
 is  the  meaning  of  democracy?  I  think,  it
 should  be  on  the  basis  of  equality,  There
 are  some  villages  coming  under  the  Delhi
 Municipality  and  these  villages  have  a
 population  of  at  least  one  lakh  of  people.
 These  people  return  one  _  representative.
 But,  so  far  as  the  urban  areas  are  con-
 cerned,  25,000  to  30,000  people  are  en-
 titled  to  send  one  representative,  This  is
 discrimination  against  the  villagers  against
 the  rural  population.  The  urban  people
 are  enjoying  many  amenities  and  they  are
 getting  the  advantages  and  benefit  of
 the  development  of  towns,  while  the  rural
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 people  are  being  deprived  of  these  ameni-
 ties,  So,  I  think  it  would  be  proper  on  the
 Part  of  the  Government  (०  make  a  single
 unified  authority  which  will  be  responsible
 to  the  people.  It  should  also  be  respon-
 Sive  to  the  urges  and  desires  of  the  te0-
 ple.  Otherwise,  the  Delhi  people  will  de-
 finitely  not  endorse  this  measure,

 Another  demand  which  has  been  voiced
 for  years  together  by  the  people  of  Delhi
 is  that  there  should  be  a  separate  State
 for  Delhi.  What  is  the  obstacle  standing
 in  the  way  of  granting  Statehood  to
 Delhi?  I  do  not  think  there  is  any  ob-
 stacle,  Therefore,  ।  (61810  that  Delhi
 should  be  given  Statehood.

 There  should  be  a  master  plan,  which
 should  comprehend  all  the  necessities
 and  demands  and  the  ways  in  which  they
 can  be  fulfilled.  In  that  master  plan  all
 the  amenities  should  be  provided  to  the
 rural  areas,  because  they  have  been  de-
 prived  of  all  sorts  of  amenities  so  far.

 ।  again  emphasize  the  fact  that  there
 should  be  decentralisation  of  power,
 while  the  authority  should  be  a  single  uni-
 fied  one,  It  should  be  responsible  for  all
 the  activities  within  its  area,  ।  conclude
 by  saying  that  the  Government  should
 come  forward  with  a  comprehensive  Bill
 to  enable  the  people  of  Delhi  to  have  a
 single  and  unified  administration.

 श्री  चन्द्रपाल  शैलानी  (हाथरस)

 माननीय  सभापति  जी,  माननीय  गृह  मंत्री
 द्वारा जो  दिल्‍ली  एडमिनिस्ट्रेशन बिन  पेश
 किया  गया  है,  इसका  मैं  समर्थन  करता
 हु।

 दिल्‍ली  देश  की  राजधानी है।  हमारा

 देश  बहुत  विशाल है  ।  बहुत  बड़ा  कौर
 महान  देश है  ।  आज  दिल्‍ली  की  गिनती
 भारत  में  ही  नहीं  बल्कि.  ससार  के

 सुस्वर  साफ  Fic  बड़े  शहरों  में  होती है  ।
 हमारी  सरकार  नें  दिल्‍ली के  रख-रखाव

 (Amdt.)  Bill  and  488
 Delhi  Municipal  Corpn,

 (Amadt,)  Bill

 के  लिये  और  दिल्‍ली  के  प्रशासन  के  लिये

 जिस  मुस्तैदी  से  काम  किया  है.  इसके

 लियें  जितनी  सराहना  की  जाय  वह  कम
 है।

 अभी  दिल्‍ली  में  चुनाव  हुए  ।  इन

 चुनावों  के  सबध  में  मैं  कुछ  अर्ज  करना
 चाहेगा..  |  1980  में  जब  इंदिरा
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 सब  बोगस  वोट  लिये  हैं  ।

 a  चन्द्रपाल  शैलाने  भ्रामक  कोई

 एहमीयत  नहीं  है  ।  आपके किसी  भी  उम्मीद-
 वार  कौर.  साथी.  की.  जमानत  भी

 नहीं  बची  ।  जो  अपने  आप  को  राजनीति

 का  चाणक्य  कौर  धुरन्दर नेता  कहते  थे
 उनकी  इज्जत  मिट्टी  में  मिल.  गयी ।

 झप.  बुजुर्ग  हैं,  प्रापको  इस  संबंध  में

 बात  नहीं  करना  चाहिये  ।  सात  पार्टियों  के
 प्रगतिशील मोर्चे  ने  चुनाव  लड़ा  लेकिन

 एक  की  भी  जमानत  नहीं  बची  ।  मैं

 यह  कहना.  चाहता  हं  कि  दिल्‍ली  की

 जनता  बहुत  समझदार है  ।  दिल्‍ली  देश
 की  राजधानी है  ।  दिल्‍ली एक  लघु  भारत
 है  यानी  “मिनी  इंडियाਂ  ।.  यहां पर  बंगाल
 कर्नाटक,  आंध्रा,  मध्य  प्रदेश,  राजस्थान,

 ao  पी०,  हरियाणा,  पंजाब  कौर  हि०

 प्रदेश  के  लोग  रहते  हैं।  सभी  लोगों  ने

 जब  यह  देखा  कि  सिवाय  श्रीमती  इंदिरा
 गांधी  और  उनकी  पार्टी  के  और  कोई
 दिल्‍ली  की  ब्योरा  नहीं  सभाल  सकता  तो

 उन्होंने  एकमत  होकर  श्रीमती  गांधी  और

 उनकी  पार्टी  कांग्रेस  भाई  को  वोट  दिया  और
 आज  दिल्‍ली  में  कांग्रेस  आई  की  सरकार

 थर!  राप्राइनार  शास्त्रों  :  झोंपड़ी  वालों
 को  हठात्  ।

 49°
 Dethi  Municipal  Corpn.

 (Amdt,)  Bill

 श्री  चन्द्रपाल  शंलानी : कलकत्ता में कलकत्ता  में

 जाकर  देखिये  क्या  हो  रहा.  है  ।  हमारी
 पार्टी  की  सरकार  ने  तो  जिन  लोगों  को

 हटाया  गया  था,  उनको  जमीनें  दीं.  कौर

 उनके  मक्कान  बनवाये  ।  जिन  गरीबों को
 झोंपड़ी  से  निकाला,  उनको  जमीन  श्र .

 मकान  का  मालिक  बनाया  ।  राज  श्राप

 SHRI  SUDHIR  GIRI;  Where  have  you
 given  the  house-sites?

 |  (Interruptions)

 SHRI  CHANDRA  PAL  _  SHAILANIT:
 Please  be  seated,  Listen  to  me,  I  am  not
 yielding.

 ([nterruptions)  ह

 MR.  CHAIRMAN:  You  allow  him  to
 speak.

 श्री  चन्द्रपाल  शैतान :  आपके  कलकत्ता

 में  तो  आदमी  ही  श्रादमी  को  होता  है  ।

 यह  अनैतिक  और  अमानवीयहं है  |  यह

 अ्रापकी  सरकार  का  ही  काम  है  ।

 SHRI  SUDHIR  GIRI:  Your  people  are
 looting,  (Interruptions)

 दिल्ली
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 जहां  यह  बातें  हैं,  वहां  पर  कुछ  ऐसी
 बातें  भी  हैं,  जिनकी  तरफ  हमारे  गह  मंत्री
 को  विशेष  ध्यान  देना  चाहिये  क्योंकि

 दिल्ली  दिनों-दिन  बढ़ती  जा  रही  है  ।  यहां
 दिन-रात  दिल्‍ली  से  बाहर  के  लोग  रोजी-रोटी
 रोटी  की  तलाश  में  जाते  हैं  ।  यहां  नित्य
 नई  कालोनियां बस  रही  हैं  ।
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 आवश्यकता है  ।  इसके  लिए  सरकार
 वहां  पर  प्रोविजन करना  चाहिये  ।
 कालोनियों को  भी  एप्रूव  कर  देना  ड
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 भट्टा  मजदूर  वह  मजदूर  हैं  जो
 ईट  बनाते  हैं  कौर  इन  ईटों  से  बड़े-बड़े
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 कदम  उठाये  ताकि.  दिल्‍ली  की  जनता
 में  सरकार  के  प्रति  जिस  तरह  से  अब

 तक  आस्था  और  विश्वास  जमा  रहा  है
 we  हमेशा  के  लिए  जमा  रहे  ।  इन
 शब्दों  के  साथ  मैं  आपको  धन्यवाद  देते

 हुये  अपनी  बात  समाप्त  करता  हुं  ।

 श्र  र  तलाश  प्रसाद  वर्मा  (कोडरमा )  :
 सभापति  महोदय,  दिल्‍ली  प्रशासन  विधेयक
 जो

 यहां  पर  प्रस्तुत  किया  गया  है  इसके
 बारे.  में  अगर  सरकार  की.  नीयत

 साफ  रहती  तो  1971  की  जनगणना  के
 अ्रनुसार  भी  एकल  सदस्य  क्षेत्र  बनाये

 जा  सकते  थे  लेकिन  सरकार  ने  ऐसा  नहीं

 किया  ।  चुनाव  हो  गये  कौर..  सरकार

 लाभान्वित  हो  गई  उसके  बाद  यहां  पर
 यह  बिल  लाया  गया  है  कौर  यह  भी
 करीबी  नहीं  है  ।  इसमें  सरकार  की
 कुटिल  मंशा  साफ  जाहिर  होती  है  ।  यह

 पाँच  साल  के  बाद  ही  इफैक्टिव होगा  ।

 इस  बिल  के  पास  हो  जाने  के  बाद  तुरन्त

 कांउटी  एनसी
 ज

 बनाने  का  कोई  लाभ

 Delhi  Municipal  Corpn.
 (4 लादी, )  Bill

 नहीं  हो  पायेगा।.  जहां  तक  जनप्रतिनिधित्व

 का  सवाल  है,  जनता  की  सही  प्रतिनिधित्व
 मिलना  आवश्यक होता  है  ।

 श्री  मूल  चन्द  डागा  (पाली)  :  आपने

 ढाई  साल  में  क्या  किया  ?

 श्री  रोत लाल  प्रसाद  वर्मा  आपको
 36  सालों  में  ढाई  साल  ही  नजर  आती  हैं

 उन  ढाई  सालों  में  ही  हम  सभी  कुछ
 लेते  ।  फिर  भी  हमने  उस  समय
 किया  वह  सराहनीय है  ।  आपने
 अच्छे  काम  किये  हैं  उनको  जनता

 है  और  हम  भी  मानते  हैं  लेकिन
 काम  करेंगे  तो  उनको  शभ्रच्छा  कैसे
 जायेगा  ।  अच्छा  काम  किसी  का  भी  होगा,
 वह  ग्रीवा  हो  कहा  जायेगा  |  हम
 विदेशी  नहीं  हैं  ।  एक
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 श्री  रोत लाल  प्रसाद  वर्मा]

 बहुत  सी  जगहों  को  देखा  है  ।  जनसंख्या
 के  आधारपर पर.  यदि.  श्राप.  लिमिटेड

 करेंगे, तो  कठिन  समस्या  प्रस्तुत  होगी ।
 दिल्‍ली  के  इन्दर  ही  छावनी  एरिया के
 अंदर  औरतों को  शोचालय  के  रूप  में

 बाहर  मदान  में  जाना  पड़ता  है  ।  दिल्‍ली
 जैसी  महानगरी में  यह  बहुत  ही  शोभ-

 नीय  है  ।  शैलानी  जी  ने  पता  नहीं  दिल्‍ली
 को  क्या  क्या  कह  दिया  कि  यह  हमारी

 माता  है,  बहुत  सुन्दर  है
 आपने

 da  43

 (Amdt.)  Bill  and  496 9111]  Municipal  Corpn.
 (Amdt.)  Bill

 व्यवस्था है,  न  पानी  की  व्यवस्था  है  |

 पिछले  चुनाव  में  आपने  शराब  और  पैसा
 देकर  उन  लोगो  से  वोट  खरीद  लिया |
 उन्होंने  हम  को  बताया  है  कि  15  दिन

 मुर्गा  खाते  हैं,  शराब  पीते  हैं।  आपने

 श्री  गिरध/रो  लाल  व्यास  (भीलवाड़ा)

 आपको  एक  वोट  नहीं  मिलेगा  ।

 a  Ces  लान  प्रसाद  वर्मा  :  सब
 श्राप  ही  ले  लीजिए  ।

 इस  विधेयक की  भावना  तो.  बहुत
 अच्छी  है.  ।  1981  की.  जनसंख्या  के

 आधार  पर  प्रब  जो  यह  लिमिटेशन  करने
 जा  रहे  हैं,  इसे  श्राप  पहले  नहीं  कर  सकते
 थे  या  करना  नहीं  चाहते  थे  ।  मैं  मंत्री

 महोदय  से  पूछना  चाहता  हूं  कि  इससे
 श  वासियों  4  4  ग  2  द
 यदि 4  सुविधायें  श्राप  उन  को  उपलब्ध

 नहीं  कर  सकते  हैं  तो  क्या  श्राप  अभी

 जो  चुनाव  हुए  हैं,  उसको  भंग  करेंगे  भ्र ौर

 फिर  चुनाव  करायेंग े।
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 of  Delhi  Admn,  (4 ताव, )

 Ord.,  Delsi  Adm.

 एक  बिल.  लाइए,  ताकि  दिल्‍ली  विकास
 कर  सके  |

 इन  शब्दों  के  साथ  मैं  इस  ब्रिज  का

 विरोध  करता  हूं  ।

 लिटी  में  इन  का  बहुमत  था,  भारत  सरकार

 यहां  पर.  जितनी  कच्ची  बस्तियां

 थीं,  चुनाव  के  पहले  इन्होंने  वायदे  किये
 थे  कि  हम  उन  को  रेगुलराइज़ करेंगे  मगर

 S.  Res,  re.  disapproval  PHALGUNA  30,  1904  (SAKA)  (Amdt.)  Bill  and  4e
 Delhi  Municipal  Corpn.

 (Amat.)  Bill

 ||  ६  ्  र  3

 ३3

 ै
 3

 ी

 नं

 |  करते

 वदक: म

 मैं,
 है
 |
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 री  गिरधारी  लाल  व्यास]

 एजूकेशनल  इंस्टीचूशन्ज्ञ खोली हैं । जो खोली  हैं  ।  जो
 ने भाई  अभी  कह  रहे  थे  कि  हम  ने  उन  के

 लिये  कुछ  नहीं  किया.  उन  को  मालूम

 होना  चाहिये  कि  हम  ने  उन  के  लिये

 क्या-क्या  काम  किये  हैं  और  उसी  का  यह

 परिणाम  है  कि  इन  का  एक  आदमी  भी
 जीत  कर  नहीं  आया,  ये  लोग  वोटों  के
 लिये  तरस्ते  रह  गये  ।  दिल्‍ली  की  जनता

 ने  इन  को  बिलकुल  ठुकरा  दिया  |
 बी०जे०पी 3  के  भाइयों  को  पिछले  चुनावों
 में  इतने  ज़ोर  का  धक्का  लगा  है  कि
 शायद  10  वर्ष  तक  भी  वापस  उठ  नहीं
 पायेंग े।

 के  पीछे  भी  यही  बात  थी...
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 श्री  गिरधारी लाल  व्यास  :  जी  हां  ।

 सभापति  महोदय  :  श्राप कल  अपना

 भाषण  जारी  रखें  ।

 17.59  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 FORTY-THIRD  REPORT

 THE  MINISTER  oफ़  PARLIAMEN-
 TARY  AFFAIRS,  SPORTS  AND  WORKS
 AND  HOUSING  (SHRI  BUTA  SINGH):

 Sir,  ।  beg  to  present  the  Forty-third
 Report  of  the  Business  Advisory  Com-
 mittee.

 MR,  CHAIRMAN:  The  House  stands
 adjourned  to  reassemble  at  11.00  a,  म.
 tomorrow.

 18  hrs.  नभ

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  March,
 ४  1983कांव  1,  1905  (Saka).


